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None appears for the pp1icant; nor has 

any request been made on oehalf of the AiiCaflt for 

adjournment on repeated calls. since this is a 1996 

matter, where pleadincjs have been completed long ago, 

we have heard Mr.R.C.Rath,Learfled standing counsel for 

the RaiLwayS, appearing for the RespOndents and with his 

aid and assistance, we have perused the records carefully. 

On perusal of the records, it is found 

the Applicant has made a total vague prayer in this 

Original Application vjithout mentioning to which post he 

wants promotion and from what date. He has also not mentioned 

the date of the promotion of the ResOndent N0.6 in the 

prayer portion also. He has also filed this Orii-fla1 

AppliCatiOn without challenging jeither the siority list/ 

placement in the enicrity between the Applicant and 

RespOndent NO.6 xor challenging the order of promotion 

of the RespOndent N0.6 . on perusing th pleadings it is 

inferred that the AppliCaflt wants unsettling a settled 

thing, of 1975. 

It has been disclosed by the Respondents in 

their counter that the Applicdnt was appointed as a 

Temporary AsSt.Teacher on 4. 7,1966.rhereaeter, he was promoted 

t0 ASst.Teacher Gr.II on 30.7.1979 and is continuing as a 
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Senior rrained Graduate recher at S. E.Rly.Mixed higher 

Secondary School at 3ondamunda whers the Respnd&t 

No.6,shri Raoindra Jha, was appointed on 3.11.1963 as 

rrains Clerk(TcO).rhereafter hF was transferred as Adhoc 

Assistant 2echer,Gr.Iy on 9.3.1965.0n 4.4.66 he was 

regularised aS Ast.fedcher oy the compet1t authority. 

It has Deen UisClOSed oy the ResL ondents that esondent 

N0.6 was promoted as Asst. £ee.:her, cr.II on 27.5.1970 

on oeing found suitaDie in che jrocess Of selection on 

16.2.1969 for promotion to Gt.II teacher on regular asis 

sy virtue of i.h date of aOixitinent as 	sitant re:icher 

on regular 	sis on 4.4.66, the Restfldent No.6 i5 senior 

to the ApLiCflt whose date of aoiflCLflent is 4.7.66.It 

has Deen urged jy the LesOnQentS urat there was ntther 

Option On the att 01 the ipiicnC nor he was found 

suita.le in the selection made in the d ear 1975.Lat1y 

it has jeen su iited jy the gespondts zhmit sjacethe 

Applicant slept over the Anatter for many years and did not 

raise any allegation over the years, Deiflcj a stale c'aim 

this Tribunal should not interfere in the matter on the 

ground of law of limitation. 

rhoughtheAplicant has urged to have SUOira.tted 

repeated representation for such alleged irregulrit.y 

starting from 1968 to 192,the Respondents have scific411Y 

denied to have received such representati0fl.H0wever law is 
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weil settled chC reesCed reresenCiOflS do not extd 

the liiricaricn ericd. Fther more, were existence of 

right is not enough to rush to this rriounal without 

trying to redress the sme i3efore the authorities.In 

this instant case, if there is any grievance of the  

App1icnt,the s.me arose 3eEore 1976 but the ap1icat 

slept over the matter for, these 1edrs and suddenly wQke 

up from the slumber and approached this 2ribunal in the 

year 1996. virtually, in case the prayer of the Applicant 

is all.owed,then it would oe tantamount oE unsettLino a 

settLed thing which has ocen deprecated by the Hon'oLe 

Sureme Court rendered iii rhe c.se of "HE 	_RECRuIL' 

CLASS-Il ENGINEEUNG OF.'iCERS' A 0Ol$10 AN OLiES 

VR. 	A2E 0,0  i' 	AH2RA AND OLL 	reported in AIR 1990 

SC 160 7(five Juds 3&Ch  wnich reads as under;- 

XX XX XX XX XX XX XX XX XX. 
It is not in the interest of the service 
to unsettle a settLed  position every now 
and then. 

In view of the above, 

cigiria1 Application wibhi5 accordingly disrpbssed both on 

merits as also on the point of limitation. No costs. 

Send copies of this order to all the Parties 

(inc1uing applicant and Respondents) CLv,D CtvJ- 

'CTcWL 	4_ 
1) 	 (NANORANJAJtLOHAN PY) c)io)o 

'11 E- HAi iAN 	 ME'i3 IJ U I IL) 


